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FIRST ~ORT OF TIlE RUL,ES COMMJTTEE 
(1'HIJw LoK SABRA) 

The Rules Committee held their sitting on the 11th November, 
1965, to consider certain amendments to the Rules ot Pro~ure and 
Conduct of Business in Lok Sabha (Fifth Edition). 

2. The recommendations of the .committee are contained in this 
.their First Report which the Committee authorise to be laid on the 
Table of the House. 

3. With regard to the am~dments proposed in the Appen,d.ix to 
~s Report, the Committee observ,e as follows: 

4. Ru.le 39 (item 1) .-Rule 39 of the Rules of Procedure provides 
.that i1 ~y questions placed on the list of questions for w:alanswer 
(Starred Questions) on any day are not called for answer within the 
time available for answering questions on that day, the Ministers to 
.whom the questions are addressed shall forthwith lay on the Table 
written replies to those questions. In actual practice, however, ans-
wers to suc.h questions are not formally laid on the Table by the 
Ministers but are deemed to have been laid on the Table at the end 
of the time available for answering questions. 

Further, although there is no specific provision for laying on the 
Table answers to questions placed on the list of questions for writ-
.ten answer (Unstarred Questions), written answers to such ques-
tions, on the < nalogy of the provisions of, and practice under, rule 
39, are also deemed to have been laid on the Table by the concerned 
Ministers at the end of the Question Hour on the relevant day. 

There is also no provision in the rules for laying on the Table ans-
wers to questions for written answer (Unstarred Questions) admit-
ted for a day on which the House sits and there is no Question Hour. 
During the first part of the Third Session, 1962, on the 22nd Novem-
ber" 1962, it was announced· that the Session would continue till 
the 11th December, 1962 but that there would be no Question Hour 
from the 26th November to 11th December, 1962. Some Unstarred 
Questions were admitted for the 11th December, 1962, and replies 
thereto were formally laidt on the 'I'able by the Min,ister of Parlia-
mentary Affairs. .' 

·S" Bn. (II), dt. 22-1I-I!j63, paras 403~4 404 .. 
fS" L. S. Deb., cit. II-U-I!j63, c. '247. 
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With a view to state more specifically the practice actually fol-
lowed in the House in regard to laying on the Table of answers to 
questionsr.eferred to above and also to provide for laying on the 
Table of written answers to Unstarred Questions admitted for a day 
on which the House sits and there is no QUestion Hour, it is desirable 
that the proposed rule may be substituted for the existing .rule 39. 

5. Rule 61 (item 2) .~The purpose of an adjournment motion ia 
"an adjournment of the business of the House for the purpose of dis-
cussing 3 definite matter of urgent public importance" (Rule 56). 
Such a motion is accorded priority over the pre-arranged programme 
of business of the sitting not only in regard to the time when leave 
of the House to move the adjournment motion is asked for but also 
at the time when it is actually moved in the House. In both cases, 
it obstructs, or gets precedence over, the pre-arranged programme of 
business of the sitting. 

The words occurring in Rule 61 "at any earlier hour at which the 
business of the day may conclude", are not, therefore, appropriate, 
because, if the business of the House concludes earlier than 16.00 
hours, the House automatically stands adjourned and the motion 
"that the House do now adjourn" becomes meaningless. There must 
be some business before the House when such a motion,is moved, so 
that in case the motion is not carried, the House may continue its 
business and the Speaker is not obliged to adjourn the House for 
want of business, in which case the significance of an adjournment 
motion would be lost. 

In order to state the position appropriately, and to specify the 
form of the adjournment motion in the rule, rule 61 may be suitably 
amended as proposed. 

8. Rule 75 (item 3).-In connection with the National Co-opera-
.ve Development Corporation Bill, 1962 and the Assam Rifles 
(Amendment) Bill, 1962, points of order were raised in the House' 
en the 6th and 7th August, 1962 contending that, in view of the 
1anguage of rule 75 (1), clause-by-clause consideration of a Bill could' 
not be taken up on the same day as the general discussion of the Bill. 
It was ruled by the Deputy Speaker on the 6th August, 1962 and by 
the Speaker on the 7th August, 1962 that this rule merely defined 
the scope of the discussion at the general discussion stage of a Bill 
and the intention was not t!) debar clause-by-clause consideration Oft: 

the same day on which the general discussion was held. Further .. 
rule 75 baa to be read with rule 88. 
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Rule 75(1) is therefore proposed to be reworded to make the in-
tention clear and to leave no scope for any ambiguity. 

7. Rules 97, 103 and 138 (items 4, 5 and 6) .-Rules 97, 103 and 138 
provide that when messages in respect of the class of Bills referred 
to therein are received from the Rajya Sabha, they shall be reported 
kl the House by the Secretary. The practice in respect of such mes-
sages had been, even before these rules were framed,· that they 
were reported to the House if received from Rajya Sabha when the 
House was in session and published in the Lok Sabha Bulletin-Part 
II, if received when the House was not in session. Rule 11 (2) of the 
Houses of Parliament (Joint Sittings and Communications) Rules 
made by the President, after consultation with the Chairman, Rajya 
Sabha, and the Speaker, Lok Sabha, in pursuance of the provisions 
contained in Article 118 (3) of the Constitution, also provides as 
follows:-

"(2) Whenever the House or the Council to which a message 
is sent is not in session, a copy of the message shall, aa 
soon as it is received by the Secretary of the House or the 
Council, be forwarded by him to every Member of the 
House or the Council, as the case may be." 

A similar practice was followed in the Central Legislative 
AIlsembly before Independence. 

On the 16th August, 1965, when certain Billa assented to by the 
President were laid on the Table by Secretary, in respect of two of 
which the messages received from the Rajya Sabha when the House 
was not in Session had been published in the Lok Sabha Bulletin-
Part n, a member (8hri H. V. Kamath) pointed out that rules W1 
and 103 provided. only for reporting of such messages to the House 
and not for their publication in the· Lok Sabha Bulletin when the 
House was not in Session. 

The amendments proposed state the actual practice in tha rea-
ped and make the intention clear. 

\ 8. Rules 160A and 162 (items. 7 and 8) .-According to Article 11 V 
ef the Constitution, recommendation of the President is necessaI7 
tDr-

(i) the introduction in Lok Sabha of a Bill making proVISIOll 
for any of the matters specified in sub-clauses (a) to (f) 
of clause (1) of Art. 110 of the Constitution; 

'"1lula Committee MlDuta dt. I~ Dceemba, 19'3. 
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,(ii) the ~i~~ion of ~e"~ !'lJ:i~ ~.~ ~ l?,~ 

. into opex:~t+o~, 'N()ul~.inv?lve e~~~~~ f.roqt ~e C~~­
solidated Fund M India. 

Tn view of the above provisions of the Constitution, it appears 
desirable that submission of petitions toLok Babha from membet'S 
of the public dealing with any of the matters Specified in sub-:clauses 
(a) to (f) of clause (1) of Article no or those involving expenditure 
from the Consolidated Fund of India should be restl'icied unless re-
commended by the President. A similar proced~e pr~ails in the 
House of Commons,U.K., and other Commonwealth countries where 
petitions for the grant of public money or for compounding any sum 
of money due to the Crown or f()r remission of any duty or charges 
payable by any person cannot be presented to the House unl~ 
recommended from the Crown·. 

The proposed new rule 160A would make a corresponding provi-
sion in our Rules of Procedure. 

An analysis of the petitions received in the Lok Sabha indicates 
that quite often they bear signatures of a large number of persons. 
These Slignatures appear on sheets which are appended to the peti-
tion. In order to ensure that the petitions presented to the House 
are duly authenticated by the signatures of at least one petitioner 
and that the signatories who append their names on separate sheets 
enclosed with the petition fully understand the prayer made therein, 
it is necessary to provide in the rules that in such cases, at least one 
person should sign, or if illiterate. affix his thumb impression, on 
the sheet on which the petition is inscribed and that the prayer of 
the petition should .be repeated at the head of e~ch sheet containing 
signatures to the petition. 

The proposedamen~ment to rule 162maltes this provision. 

9. Rule 180 (item 9) .-Sub-rule (3) of rule 180 regarding with-
drawal of resolutions .provides that if a resoluti.on ~hich has been 
aciinitted is not discussed durmg tpe session, it .shall be deemed to 
have been withdrawn. Rule 335 provides that on the prorogation 
01 ~~ HoU;Se, all pending notices, other than notices of intention to 
mOve for ieave.to introduce a ~ill, ;shalllaJ;ll.'lC lmd freIID nQtices shall 
be given for the next session. Hence, notices of all motions (includ-
ing n<Hlay-yet-named mo~ions), amendmEmts, ,etc. which ~e ~t­
ted but not discussed durinS the session are trea\ed as having lapsed 
at the end of the session uric:Ier ~ rule. . .. 
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& a I;eSOhltion is also a form of. motiQn, the;re is no reason why 
NfiQlutions should be treated differently from motions. The ~t 
~f . both the rules, viz. 180 (3) and 335 is the same, that is, on ~ 
prorqgation of the House both types of notices lapse and fresh 
noticE!)S have to .. qe gi<ven by mem~rs for the next ~on. 

Sub-rule (3) of rule 180 is, therefore, propmed to be omitted. 

10. Rule 208 (-i.tem 10) .-Sub-rule (2) of rule 298 p~ovides that 
every que~tion nec~ssary to dispose of all the outstanding matters in 
connection with the demands for grants shall be put to the House at 
17. (}() hours on the last day of the days allotted for the discussion and 
yoting of the demands for grants. A member, Shri H. V. Kamath, 
request.ed during the last Budget Session that the hour at which 
guillotine should take place be made elastr.c so that the House might 
get some extra time, if necessary, to discuss demands for which 
adequate time might otherwise not have been available. 

DUring the days when the demands for grants are under discus-
sion. the House usually sits for extra hours c3.ch sitting to complete 
the financial business in time. The Committee feel that the provi-
sions of the sub-rule should be made flexible regarding the hour fixed 
for guillotine on the last allotted day, but such hour, in any case, 
should be fixed by the Speaker in advance of the last allotted day 
so that members have adequate intimation. The ame!1dment makes 
this provision. 

11. Rltles 308, 310, 312A, 312B and the Fourth Schedule (items 11, 
12, 13 and 16) .-The Committee on Public Undertakings was constitut-
ed on a motion adopted by the House on the 20th November, 1963. 
The provisions relating to the other two Financial Committees, 
namely, the Committees on Public Accounts and Estimates are contain-
€d in the Rules of Procedure of the Heuse. C~;rrEsponding provisions 
relating to the Committee on Public Undertakings are also proposed 
to be inserted in the Rules of Procedure on the lines of the motion 
relrJ.ting to that Committee adopted by the House except in the case 
of the term of office of the Committee. As in the case of the Esti-
mates Committee and Public Accounts Committe'~, although the 
term of office of the future Committees on Public Undertakings 
w()uld be one year, the usual convention regarding the elecHon of 
members, whereby two-thirds of the members are, as far as possible, 
re-:elected qnd the remaining members replaced, would be followed, 
This will ensure the continuity of the old members and also give 
adequate opportunities to the new members to participate in the 
work of the Committee. The amendments to rules 308 and 310 rei at-
ing to the Committees on Public Accounts and .Estimates are only 
consequential. 
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12. Rule 334A (item 14).-According to the well established 

practice; no advance publicity can be given by any member or other-
person, through press or otherwise, to notices of various items of 
business before they are admitted by the Speaker and circulated to-
the members and in the caSe of questions, until the day these are ana-
wered in the House. When a point was raised· in the House by Shri 
Prakash Vir Shastri on the 10th September, 1963 in connection with 
the premature publicity given to a notice of a Short Notice Question. 
in a newsmagazine, the Speaker reiterated the practice in this respect. 
The Committee feel that this practice should be incorporated in the 
Rules of Procedure for the guidance of all concerned. Rule 334A i~ 
proposed accordingly. 

13. Form 'C' in Third Schedule (item 15) .-Rule 230 provides for 
intimations being sent to the Speaker by the authorities concerned 
in all cases of release of members from custody. The words "other-
wise released" occurring in rule 230 refer to release on any ground 
at any stage of the proceedings, and are not qualified 'by the wor~ 
"after conviction". 

When a point was raisedt in the House on the 27th August, 1965, 
regarding non-intimation to the Speaker by the authority concerned 
about the release on bail pending trial of two members, it was noticed 
that Form 'C' in the Third Schedule to the Rules of Procedure 
provided for intimation being sent to the Speaker only in two cases, 
viz., release "on bail pending appeal" and release "on the sentence 
being set aside on appeal". Both these cases of release will be 
"after conviction". Thus Form 'C' in the Third Schedule does not 
provide for intimations being sent to the Speaker in all cases of 
release, whether before conviction or after conviction, or at any 
other stage of the proceedings, as is the intention of rule 230. 

In actual practice also, intimations from the authorities concerned 
are received regarding the release of members on any ground and at 
any stage and announced in the House by the Speaker or published 
in the Lok Sabha Bulletin-Part IT, as the case may be. 

The Committee, therefore, consider that Form 'C' of the Thin[ 
Schedule should be amended Suitably to incorporate the intention of 
Rule 230 and the actual parliamentary practice here, for the guidance 
of the authorities concerned. 

14. Rules 26, 30, 36, 41, 69, 77, 112, 155, 160, 168, 182, 204, 206, 5.-
269, 273 and 361 (items 17 to 33) .-The amendments to these rul.es: 
are of a drafting and verbal nature only. 

-L.S. Deb. dt. 10-9-1963, CC. '314-30. 
tL.S. Deb. dt. _7-I-J96" cc. -)7J--7I. 
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15. The Committee recommend that the draft amendments to the 

Rules of Procedure and Conduct of Business in Lok Sabha (Fiftk 
J:dition) .hown in the Appendix may be made. 

N'I!:W DELHI; 
The 19th November, 1965. 

HUKAM SINGH, 
Chairman, 

Rules Committee-~ 



APPENDIX 

Amendments to the Bales of Procedure and Conduct of Busblees ia 
.Lok Sabba (ftfth Edition) lIS recommended by the Rules Com.-
.~ -

RULE 39 

1. For rule 39, the following shall be substituted, namely:-

"Written 
answers 
to ques-
tiollS • 

39. (1) If a question is not distinguished by an aste-
risk, or if a question placed on the list of questions for 
oral answer on any day is not called for answer within 
the time ava.ilable for answering questions on that day, a 
written answer to such question shall be deemed to have 
been laid on the Table at the end of the Question Hour or 
as soon as the questions for oral answer have been dis-
posed of, as the case may be, by the Minister to whom 
the question is addressed: 

Provided that if a member, on being called by the 
Speaker, states that it is not his intention to ask the ques-
tion standing in his name, the question shall be treated as 
having been withdrawn and no written answer thereto 
shall be deemed to have been laid on the Table. 

(2) If there is no Question Hour on any day on which 
the House sits, written answers to questions placed on the 
list of questions for written answ~r on that day, if any, 
shall be laid on the Table by a Minister on behalf of all 
the Ministers to whom such questions are addressed. 

(3j No oral reply shall be required to a question to 
whiC'h a written answer is given and no supplementary 
questions shall be asked in respect thereof." 

RULE ~1 

2. For rule 61, the following shall be substituted, namely:-

-ri,me for 
taking up 
motion 

61. The motion 'that the House do now adjourn' shall 
be taken up at 16' 00 hours or at an earlier hour if the 
Speaker, after considering the state of business in the 
House, so directs." 

a 



RULt75. 

3. In sub--rule (1) of rule 75, for the words "On the day on which 
any motion referred to in rule 74 is made, or on anysubsequ~nt day 
to which the discussion thereof is postponed, the words "On a mo-
tion referred to in rule 74 being made" shall be substituted. 

RULt 97 

4. In rul~ 97, the following words shall be added at the end, 
namely:-

"if in session or published in the Bulletin for the information 
of the members if the House is not in session." 

RULE 103 

5. For rule 103, the following shall be substituted, namely:-

"Money 
Bill 

returned 
without 
recamDlen-
dation. 

103. If a Money Bill passed by the House and trans-
mitted to the Council is returned to the House without re-
commendation, the message to that effect shall be report-
ed by the Secretary to the House if in session or publish-
ed in the Bulletin for the information of the members if 
the House is not in session. The Bill shall then be pre-
sented to the President for his assent." 

RULE 138 

6. In rule f3S, the following words shall be added at the end, 
namely:-

"if in session or published in the Bulletin for the information 
of the members if the House is not in session." 

RULE 160A 

7. After rule 160, the following rule shall be inserted, namely:-
"Petitions 
dealing 
with 
financial 
matters. 

160A. A petition, dealing with any of the matters 
specified in sub-elauses (a) to (f) of clause (1) of Articie 
110 or involving expenditure from the Consolidated Fund 
of India, shall not be presented to the House unless re-
commended by the President." 

\ 

RULE 162 

8. The existing rule shall be renumbered as sub-rule (1) of that 
rule and the following shall be inserted as sub-rule (2) thereof, 
namely:-

"(2) Where there is more than one signatory to a petition, at 
least one person shall sign, or, if illiterate, affix his thumb im-
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pression, on the sheet on which .. the petition is inscribed. U 
signatures or thumb impressions are affixed to more than one 
sheet, the prayer of the petition shall be repeated at the head of 
eac:h sheet." 

RULE 180 

.I. In rule ISO, sub-rule (3) shall be omitted. 

RULE 2GB 

10. In sub-rule (2) of rule 208, after the words and figures "at 
17.00 hours", the words "or at such other hour as the Speaker maJ 
.fix in advance" shall be inserted. 

RULE 308 

11. To rule 308, the following proviso shall be added, nameIJ:-

"Provided that. the Committee shall not exercise its func-
tions in relation to such public undertakings· as are allotted to 
the Committee on Public Undertakings by these rules or by the 
Speaker." 

RULE 310 

12. To rule 310, the following proviso shall be added, namely:-

"Provided that the Committee shall not ~rcise its func-
tions in relation to such public undertakings as are allotted to 
the Committee on Public Undertakings by these rules or by the 
Speaker." 

RULES 312A and 312B 

13. After rule 312, the following rules shall be inserted, namely:-

"(gg) Committee on Public Undertakings 

Functions of 
Committee 
·00 Public 
Vndcr­
~. 

312A. (1) There shall be a Committee on Public Un-
dertakings for the examination of the working of the 
public undertakings specified in the Fourth Schedule. 
The functions of the Committee shall be-

(a) to examine the reports and accounts of the public 
undertakings specified in the Fourth Schedule; 

(b) to examine the reports, if any, of the Comptroller 
and Auditor-General on the public undertakings; 

.(c) to examine, in the context of the autonomy and 
efficiency of the pu'blic undertakings, whether the 
affairs of the public undertakings are being manag-
ed in accordance with sound business principles 
and prudent commercial practices; and 
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(d) to exercise such other functions vested in the Com-
mittee on Public Accounts and the Committee all 
Estimates in relation to the. public undertakings 
specified in the Fourth Schedule as are not covered 
by clauses (a), (b) and (c) above and as may be 
allotted to the Committee by the Speaker from 
time to time: 

Provided that the Committee shall not examine and 
investigate any of the following, namely:-

(i) matters of major Government policy as distinct 
from business or commercial functions of the pub-
lic undertakings; 

(ii) matters of day-to-day administration; 
(iii) matters for the consideration of which machinery 

is established by any special statute under which 
a particular public undertaking is established. 

312B. (1) The Committee shall consist of not more 
than ten members who shall be elected by the House 
every year from amongst its members according to the 
principle of proportional representation by means of the 
single transferable vote: 

Provided that a Minister shall not be elected a mem-
ber of the Committee, and that if a member, after his 
election to the Committee, is appointed a Minister he 
shall cease to be a member of the Committee from the 
date of such appointment. 

(2) The term of office of members of the Committee 
shall not exceed one year: 

Provided that the members of the Committee consti-
tuted for the first time shail hold office for the duration 
of the Third Lok Sabha." 

RULE 334A 

14. After rule 334, the following rule shall be inserted, namely:-
\ 

'''Pur bl}city 334A. A notice shall not be given publicity by any 
o ncruces . . . 
in advance member or other person untIl It has been admitted by 

the Speaker and circulated to members: 

Provlded that a notice of a question shall not be given 
any publicity until the day on which the question is 
answered in the House." 
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Fo1tM 'C' IN TFtrAtJ SCH'tbUL'$ 
15 .. In Schedule III, for Form 'C', the following shall be substi­

tuted, namely:-
"C 

I have the honour to inform you that Shri ............... . 
Member of the Lok Sabha, who was arrested/detained/convicted 
on. . . . . . . . . . . . .. (date), for ............ (reasons' for arrest/ 
detention/conviction), was released on ........ , ..... (date·) on 

.................. (grounds for releaie)." 

FOURTH SCHEDULE 

16. After the Third Schedule, the following Schedule shall be 
added, namely:-. 

"FOURTH SCHEDULE 

(See rule 31M) 

List of Public Undertakings 

PART I 

(Public Undertakings established by Central Acts) 

1. The Damodar Valley Corporation. 
2. The Industrial Finance Corporation. 
3. The Indian Air lines Corporation. 
4; The Air India International. 
5. The Life Insurance Corporation. 
6. The Central WarehouE:ing Corporation. 
7. Oil and Natural Gas Commission. 

PART II 

(Public Undertakings uihich are Government Companies 
formed under the Companies Act) 

Every Government Company whose annual report is 
placed before the Houses of Parliament under sub-section 
(1) of Section 619A of the Companies Act, 1956. 

PART III 

1. Hindustan Aircraft Ltd., Bangalore. 
2. Bharat Electronics Ltd., Bangalore. 
~. Maz'lgon Docks Ltd., Bombay. 
4. Garden Reach Workshop Ltd., Calcutta." 
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AMENDMENTS OF ))RAFTING AND VERBAL NATURE 

RULE 26 
17. In rule 26, the words "which originates in the House" occur-

ring at th~ end shall be omitted. 

RULE 30 
18. In sub-rule (1) of rule 30, for the word "will", the word "shall" 

shall be substituted. 

RULE 36 

19. In rule 36, for the words "printed on", the wordS "placed on" 
shall be subStituted. 

RULE 41 

20. In clause (xxi) of sub-rule (2) of rule 41, for the word 
"before", the word "of" shall be substituted. 

RULE 69 

21. In sub-rule (2) of rule 69, for the words "public funds", the 
words "the Consolidated Fund of India" shall be substituted.. 

RULE 77 

22. In sub-rule (1) of rule 77,-
(i) in clause (a)" the word "or" shall be added at the end; 
(ii) the proviso to clause (a) shall be omitted; 
(iii) the following proviso shall be added at the end of sub-

rule, namely:-
"Provided that any memJ:>er may object to any such motion 

being made if a copy of the report has not been made available 
for the use of members for two days before the day on which 
the motion is made and such objection shall preva.iJl, unless the 
Speaker allows the motion to be made." 

RULE 112 

\ 23. In sub-rule (1) of rule 112, the words "for the session" shall 
be omitted. 

RULE 155 

24. In rule 155, after the words "each clause or schedule, or clause 
or ~chedule as amended, as the case may be", the following words 
shall be inserted, namely:-

"of a Bill seeking to amend the Constitution". 
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RULE 160 

25. In clause (iii) (d) of rule· 160, for the words "Central Govern-
ment", the words "Government of India" shall be substituted. 

RULE 168 

26. For the marginal heading to rule 168, the following marginal 
heading shall be substituted, namely:-

"Form of presentation." 

RULE 182 

27. In rule 182,-
(i) in sub-rule (1), the figure and brackets "(1)" shall be 

omitted; 
(ii) in sub-rule (2) ,-

(a) the figure and brackets" (2)" shall be omitted; and 
(b) the words "Provided that" shall be added at the begin-

ning. 

RULE 204 

28. (i) Rule 204 shall be renumbered as sub-rule (1) of that rule 
and the following shall be added as sub-rule (2) thereof, namely:-

'. , "(2) The Budget shall be presented to the House in such 
fo~\"~S t?e Finance Minis~er may, afte~ considerin~ the sug-
gestiorfS' If any, of the EstImates CommIttee, settle, 

RULE 206 

2!lf. Sub-rule (3) of rule 206 shall be omitted. 

RULE 255 

30. In the Explanation to rule 255, after the word "For", the word 
"the" shall be inserted. 

RULE 269 

31. In sub-rule (2) of rule 269, for the word "tendered" the word 
"given" shall be substituted. 

RULE 273 

32. In clause (vi) of rule 273, for the word "tendered", the word 
"given" shall be substituted. 

RULE 361 

33. In sub-rule (1) of rule 361, for the words "sit down", the words 
"resume his seat" shall be substituted. 
GMGJPND-LSI-1717 (E) LS-20-11-65-750. 
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